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IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Title Suit (Divorce) No.50/2021.

Smt Rupanjali Pagag,
W/o Sri Diganta Gogoi,
R/o Alimur Baligaon, P.S. Ghilamara,
Dist. Lakhimpur, Assam.

….............Petitioner.
-Vs-

Sri Diganta Gogoi,
S/o Lt Bhupen Gogoi,
R/o Mahara Gohain Gaon, P.S. North Lakhimpur,
Dist. Lakhimpur, Assam.

.….........Respondent.

Advocate for Petitioner          : Mr G.K. Panyang.
Advocate for Respondent         : Nil.

Date of Hearing                   : 19/07/2022. 

Date of Judgment/Order       : 29/07/2022.

JUDGMENT/ORDER

1) The instant  petition is filed under Sections 13

(1) (ia)  and 25 of Hindu Marriage Act, 1955,

praying for dissolution of marriage by a decree

of divorce and for grant of permanent alimony

of Rs.10,00,000/- (rupees ten lakh) only.

2) The brief facts of the petitioner's case is that

on  20/05/2007,  marriage  between  the

petitioner and respondent was solemnized as
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per  prevailing  customary  law  of  the  parties.

After  marriage,  both  of  them  started  their

conjugal life and out of wedlock, two sons were

born,  namely,  Hindra  Nil  Gogoi,  born  on

17/10/2008  and  Semanta  Gogoi,  born  on

15/09/2011.  The  respondent  is  a  habitual

drunker,  who  inflicted  mental  and  physical

torture  upon  the  petitioner.  The  respondent

also demanded dowry of Rs.2,00,000/- (rupees

two lakh) only from the petitioner and in failing

to  comply  with  the  same,  the  respondent

inflicted mental and physical torture upon the

petitioner. As the petitioner could not bear the

cruelty inflicted by the respondent upon her,

she  left  the  respondent  on  01/04/2015  and

thereafter,  she  has  been  residing  in  her

parental  house  along  with  her  son  Semanta

Gogoi and since then no cohabitation has been

taken  place  between  the  petitioner  and  the

respondent. The petitioner had also lodged an

ejahar with North Lakhimpur P.S.  against the

respondent for cruelties upon her and the said

case  has  been  amicably  settled  for  the

intervention of  both  family  members  in  the

year 2012. The respondent has neither taken

any  initiative  to  compromise  the  dispute

between them nor paying any maintenance to

the  petitioner  and  their  son  Semanta  Gogoi

and there is no chance of reconciliation of their

marital  life.  According,  the instant petition is
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filed for decree of divorce by the petitioner and

also  the  petitioner  has  prayed  before  this

Court  to  grant  permanent  alimony  of

Rs.10,00,000/- (rupees ten lakh) only from the

respondent.

3) Upon perusal of the record, it is revealed that

notice  was  served upon the respondent,  but

the  respondent  did  not  participate  in  the

instant matter and accordingly, this Court has

initiated  ex-parte  proceeding  against  the

respondent vide order dated 23/03/2022.

4) The petitioner has submitted her evidence on

affidavit  reiterating  the  stand  taken  in  the

main  petition  bearing  No.569/21  and  also

stated  that  the  petitioner  though  mentioned

about  the  alimony  in  the  main  petition,  but

because  of  certain  situations  she  has  now

waived off  the  aforementioned  alimony  from

the  respondent.  As  the  respondent  did  not

participate  in  the  instant  matter,  the  stand

taken by the petitioner remained unrebutted. 

5) Considering the matter in entirety, this Court is

of  the  view that  there is  no impediment  in

granting  the  decree  of  divorce  as  both  the

parties  got  married  on  20/05/2007  and  they

are living separately since 01/04/2015. 
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6) Consequently, the instant petition for divorce

is  hereby  allowed  ex-parte. Marriage

solemnized between both the parties namely,

Smt Rupanjali Pagag and Sri Diganta Gogoi is

dissolved. 

7) Prepare a decree accordingly  within 15 days

from today. 

8) Disposed of accordingly.

Given under my hand and seal of this Court on

this the 29th day of July, 2022.

                                                     (Syed Burhanur Rahman)   
                                                   Addl. District Judge (F.T.C.),

  Lakhimpur, North Lakhimpur.

Certified that the Judgment/Order is typed
to my dictation and corrected by me
and each page bears my signature.

  ( Syed Burhanur Rahman )   
  Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Transcribed and typed by:
Sri Montu Kherkatary, Stenographer.


